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DeLEl MOTOR VEHICLES (SIXTH AMENDMENT)
RuLes
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[Placed in Library, See No. LT-1285/68].

CotroN TextiLes (CONTROL) SECOND
AMENDMENT ORDER

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I beg to
lay on the Table a copy of the Cotton Textiles
(Control) Second Amendment Order, 1968,
published in Notification No. S.0. 2463 in
Gazette of India dated the 13th July, 1968,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed in
Library, See No. LT-1742/68].

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
following  messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 12th August, 1968, agreed
without any amendment to the Inter
State  Water Disputes (Amend-
ment) Bill, 1968, which was passed
by the Lok Sabha at its sitting held
on the 1st August, 1968.”

(ii) “I am directed to inform the Lok
Sabha that the Rajya Sabba at its
sitting held on Tuesday, the 13th
August, 1968, adopted the follow-
ing motion in regard to the Joint
Committee of the Houses on the
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Governmeont (Liability in Tort)

Bill, 1967:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do appoint
a member of the Rajya Sabha to
the Joint Committee of the Houses
on the Bill to define and amend the
law with respect to the liability
of the Government in tort and to
provide for certain matters con-
nected therewith, in the vacancy

d by ther ion of Sard.
Raghbir Singh  Panjhazari and
resolves that Shri Chakrapani

Shukla, Member of the Rajya
Sabha, be appointed to the said
Joint  Committee.”

PRESIDENT’S ASSENT TO BILL

SECRETARY: Sir, I also lay on the
Table the Press and Registration of Books
(Amendment) Bill, 1968 passed by the
Houses of Parliament duing the current
session and assented to by the President
since a report was last. made to the House
on the 9th August, 1968.

12:36 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMUNI-
CATIONS (Dr. RAM SUBHAG SINGH):
Sir, Government Business in this House
during the week commencing 19th August,
1968, will consist of:

1. Consideration of any part-discussed
item carried over from today’s order
paper.

2. Discussion and voting on the Sup-
plementary Demands for Grants
(Railways) for 1968-69 and Demands
for Excess Grants (Railways) for
1965-66.

3. Consideration and passing of the
Gold (Control) Bill, 1968, as reported
by Joint Committee.

4. General Discussion on the Bihar
Budget for 1968-69 and discussion and
voting of the Demands for Grants
relating  thereto.
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5. Discussion .and voting on:
Supplementary Demands for Grants
(U.P.) for 1968-69.
Supplementary Demands for Grants
(General) for 1968-69.
Demands for Excess Grants (General)
for 1965-66.

6. Consideration and passing of the
Central Industrial Security Force Bill,
1968, as passed by Rajya Sabha.

7. Further discussion on the Report
of the Road Transport Taxation
Enquiry Committee.

8. Discussion on the statements made
by the Deputy Prime Minister on
the 30th April and 24th July, 1968,
on a motion to be moved by Shri
Madhu Limaye at 3:00 P. M. on
Monday the 19th  August.

‘9. Consideration of a motion for modi-
fication of the Indian Income-tax
(Second Amendment) Rules, 1968,
on a motion to be moved by Shri
S. S. Kothari at 5-30 P. M.
on Tuesday, the 20th August.

SOME HON. MEMBERS rose—

MR. SPEAKER: You want a discussion
.on this?

SHRI NATH PAI (Rajapur): Some
-questions, some clarifications, seeking a
little  bit of information.

MR. SPEAKER: Allright. I do not mind.
Another half an hour is there,

MR. Prakash Vir Shastri.
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SHRI D. C. SHARMA (Gurdaspur): we
are receiving very fearful letters about
the situation in Jammu and Kashmir. I
think, it is necessary and proper that we
have a discussion on this.

SHRI INDER J. MALHOTRA (Jammu):
As far as the situation in Jammu & Kashmir
is concerned, no doubt there have been
certain’ developments which cortainly
require the attention of this House to be
drawn. Shri Prakash Vir Shastri, myself
and so many other members have given
different kinds of motions to be discussed.
I would very strongly urge and submit
that some motion should be brought before
the House and some time should be given
for discussing this.

MR. SPEAKER : You are also supporting
it.

SHRI D, C. SHARMA: It will be too

MR. SPEAKER: Your name¢ has also
been noted.

Mr. Nath Pai.

SHRI NATH PAI: I want information
on two points.

In the course of the last session. the
hon. Law Minister had beld an assurance
when he tried to persuade me to withdraw
a Bill of mine seeking to amend the Civil
Procedure Code, i.e., deletion of section
80 which is a negation of the Constitution,
that the Government would bring a Bill
or come forward with a comprehensive
piece of legislation. I do not know what
has happened to it. In case Government
has no such intention, 1 should have the
freedom to press mine.

Secondly, we have been much eagerly
looking forward—and we get a little dis-
turbed seeing what is happening in the
Executive Committee which is, of course,
not our concern but is the concern of the
Congress Parliamentary Party—to further
steps regarding company donations. We
have been told that it is coming, coming and
coming. It has been coming pretty long.
May I know from the hon. Minister if he
intends to bring it this session or it has been
shelved for good?

SHRI NAMBIAR (Tiruchirapalli): The
threatened strike of the Central Govern-
ment employees is to take place on the 19th
September. It is a very serious issue.
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There is a motion already given notice of
for discussion. This is an issue which
demands the serious consideration of this
House. Therefore, a discussion on this is
necessary and some time should be found
next week for this discussion.

SHRI SHIVAJI RAOS. DESHMUKH
(Parbhani) ; About 10 to 20 Members have
written to you that the acute scarcity and
blackmarketing in tractors, tractor spares
etc. should be discussed by this House.
You should find some time for this dis-
cussion and request the hon. Minister
of Parliamentary Affairs to find some time
for this.
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MR SPBAKER: Shri Nath Pai has
already referred to it. Therefore, no
repetition is necessary.
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MR. SPEAKER : The hon. Member is
going into the merits, There cannot be
any discussion now on the merits. He
wants that the Bill should be taken up.

=t wg fewd : areqer wEIEW, 9@ T
T W FT F a2 A OF TG 97 A1 ;T
Tg g fF 39 F1 IW F | gAar &0
g ¢ ? faed aw & o @ AW
=9 qq ® AT I FT AW AL E
a1 g agm e ev aw 7 20 qQ@ &
9 AT TT FT AT F A |

TF G0 a9 Aoy qgT, 96
FaR A RN FaEFE |
S gEhATAT  9W {F4T 4T, 99 F IR
H U TEIE AT AT IF TEQq1T FT T
fer o7 =vw fear mar ar L.
(vwwarr) .. .. fawAs qEarEEd
FHE F o 39 F1 owmfAwar o
fve 741 awg g & 310 T g fag
IR THA A ATGE 7

Mo Tw gun fag : FT a7 ?
= Ag foomd . wOl FEAT S
96 T GARATAT g Te&T T A7

F A ? Y AeHE WA, AT qeATE H

SHR1 S. M. BANERJEE (Kanpur):
First of all, I support what Shri Nath Pai
and Shri Madhu Limaye have said, and we
want a definitc assurance that this parti-
cular, Bill banning donations by companies
to political parties should be discussed.

SHRI NATH PAI: And adopted.

SHRI S. M. BANERJEE: A discussion
on the Central Government employees’
proposed strike is also necessary, because
as we have pointed out already, the Homo
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Minister has misled the entire country by
giving a wrong statement in this House.
It is necessary that the whole situation
should be discussed, becauso these matters
are arbitrable and the Central Government
employees are being forced to go on a
strike.

MR. SPEAKER : Bven the points menti-
oned now will take two months to be
discussed.

SHRI S. M. BANERJEE : We collect these
points  throughout the week, I may
assure you, and we are only waiting for this
opportunity. There are four holidays
intervening. In regard to the strike of the
newspaper employees, Shri Khadilkar has
reported his failure. I want to congratulate

AN HON. MEMBER : On his failure.

SHRI S. M. BANERJEE: No, on his
efforts at a solution.

MR. SPEAKER: But he has not reported
to the house.

SHRI S. M. BANERJEE: Dr. Ram
Subhag Singh should ask the Labour
Minister to introduce a piece of legislationd
bere which may avert that strike.

Then, There is a non-official motion
which has been admitted in regard to the
nationalisation of the British India Cor-
poration. I want that that should be dis-
cussed immediately. The other House has
discussed it twice or thrice. We want to
know what is happening to the British
India Corporation.

MR. SPEAKER: Does it mean that
hon. Members can raise anything that
they like. If even the points raised by the::
hon. Members up till now were to be
discussed, I think it would take about
two months.

SHRI S. M. BANERJEE: We want a
discussion for only one hour.

MR. SPEAKER : Shri S. M. Banerjee
bas raised four points.

Similarly, other Members also want to
raise more points.. ..

SHRI D. C. SHARMA : We should also _
be allowed to raise more than one point.

MR. SPEAKER: Shri D. C. Sharma also
wants parity with Shri S. M. Banerjoe.
He alse wants to raise further points.
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SHRI S. M. BANERJEE: I had taken~
your permission to speak.

MR. SPEAKER: If every hon. Member
is going to suggest something, then I do
not know how it will be possible to discuss
all of them.

SHRI S. M. BANERJEE : I can assure
you that these were selected points. The
motion regarding the nationalisation - of
the British India Corporation and also the
discussion regarding the Central Govern-
ment employees have been admitted
already. I am not raising anything which
has not been admitted.

MR. SPEAKER : For today, it is over.
From next week, I would suggest this. I
shall call a meeting of the Business Advisory
Committee, where hon. Members can
suggest all these things. I have no objec-
tion if any of these things could be squeezed
in these and discussed. The moment the
programme is announced here it is not
final. The Business Advisory Committee
has aright to change it. After all, if there is
something urgent which has to be discussed,
such as floods or some privilege motion etc.
certainly we have been allowing discussion.
The hon. Minister of Parliamentary
Affairs is liberally agreeing to these things,
whenever Members make any such sugges-
tion. All theso things are unanimously
decided in the Business Advisory Committee.
There is no question of the majority
throwing out the minorty there. The
decisions are always unanimous.

Therefore, from next week I would suggest
that after the hon. Minister announces the
basiness for the next week, we shall have a
meeting of the Bi Advisory Cc
on the following Monday or Tuesday,
and whatever suggestions hon. Members
want to make may be made there so that it
will be useful to discuss them there. If
we do not discuss them in the Business
Advisory Committee, then no purpose
is served,

SHRI S. M. BANERJEE: We have discu-
ssed all these matters.

MR. SPEAKER: Today I bave allowed
it bere. The hon. Member bas raised
four points, one relating to Government
servants, another relating to newspapers,
a third about some company being
nationalised... ..

SHRI S. M. BANERJEE: Not being
nationalised.
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MR. SPEAKER: There are two more
strikes. Does he want to mention them
also ?

SHRI S. M. BANERJEE: We do not
suggest these things in a light hearted ma-
noer. We take pains throughout the day
tocollect these points.

MR. SPEAKER: Shri S. M. Banerjee
must come to the meeting of the Businesss
advisory Committee and help us to take up
these things, and deicide whetber all of
them could be discussed.

SHRI S. M. BANERJEE: After sixteen
years, we have been provided with a writing
table now . All these years we have been
doing our work without any writing table.

SHRI H. N. MUKERIJEE (Calcutta
North East): I am not suggesting any addi-
tional item, but a matter of principle has
emerged in relation to the Governments’
attitude, which should be made very clear
and unequivocally clear, in regard to the
company donations Bill. I say so because
every day we read in the papers reports,
right or wrong I do not know, about the
Congress Party  discussions about the
feasibility or otherwise from the Govern-
ment point of view....

AN HON. MEMBER : Party points
of view.
SHRI H. N. MUKERIJEE: ..of pro-
occeding with this measure. This House,
as Shri Madhu Limaye has pointed out,
is already in possession of this subject,
particularly because of the categorical
assurance given by a Cabinet Minister.

Now, we have only two more weeks to
20, the next being the penultimate week,
and we have no idea as to whether this
matter which has been agitating the country
and about which many Congress party
discussion reports are appearing every day
in the papers, even though only a few papers
are coming out, is going to be brought
forward here or not. They mever say
anything about this matter, and they may
say very well that they do not wish to keep
to their promise, but Parliament has got
to be informed. We should not be kept
banging, so to say.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : There are adverse seasonal conditions
prevailng in Andhra Pradesh and some parts
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of Mysore State. In Andhra, nearly 9
lakhs invoving a population of a crore... —

MR. SPEAKER: He wants a discussion
on that.

SHRI P. VENKATASUBBAIAH: I want
that Government themselves should bring
forward motion in regard to the scarcity
conditions prevailing there, the relief
measures that are to be given to those
people and also the other people who are
adversely affected, and also the cattle, and
the bad state of drinking water supply in

those areas. I want that this matter should
be discussed here.

SHRI SHIVAJI RAO S. DESHMUKH :
I want to reply to Shri Mukerjee. It is a
matter of principle.

MR. SPEAKER: No, no. It is not a
debate now.

SHRI NARENDRA SINGH MAHIDA
(Anand): The Hindu Religious Endowment
Bill is a very old Bill whichhas been pending.
It has been shelved for four years now. I
was assured last time that it would be
brought forward in next session. Last
session is gone and this session is going now.
I do not know whether it will come in the
next session even.
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MR. SPEAKER: He is supporting Shri
Prakash Vir Shastri.
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MR. SPEAKER: This half an hour
should not be made into something when
we laugh at our own suggestions. How
does {t enhance the prestige of the House?
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That was why I was saying that we should
avoid this from next week. Immediately
the business of the next week is announced,
1 will convene a meeting of the Business
Advisory Committee so that all these matters
are discussed there. Now Shri Oraon is
petting up. I will have to call him also
since I have called others.

=Y THEATT AT ;G AZIT,
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ME. SPEAKER: Three-fourths of the
time I have given to the Opposition for this.
Still he is not satisfied. 1 cannot allow
this,

Let us not make a joke of this—everybody
getting up and saying some funny things.
T can understand one or two leaders getting
up and suggesting something. I could
bave accepted them also. But from mext
week, if the House agrees, let us immediately
have a meeting of the Business Advisory
Committee to consider the business of the
weeck  where all these mattters could be
discussed.

SHRI HEM BARUA: Everybody is not
a member of that Committee.

MR. SPEAKER : Every party is re-
presented there, not every individual. The
individual can go to his party representative
and explain the need for it. If Shri Barua
wants to have something included, he him-
self as Deputy Leader of his Party, can
attend the Business Advisory Committes
meeting or brief his repserentative.

As 1 said, no decision is taken there . on
majority-minority basis. If a suggestion
is reasonable, everybody accepts it. We
cannot obviously take up all the items
suggested here just now for next week.
Therefore, I shall convene a meeting of the
Business Advisory Committee on pext
Tuesday to consider all these matters use-
fully and come to decisions.

SHRI NATH PAI: What about reply to
the more important questions?

Mr. SPEAKER: I do not know if he will
be able to reply to all those.

SHRI NATH PAIL: You arc undes-

estimating him. We know be has the full
capacity to do that.
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DR. RAM SUBHAG SINGH: So far as
the Kashmir matter is concerned, our posi-
tion and attitude have always been clear,

So far as the Company donations Bill is
concerned, the Bill is already on the anvil
and time will be allotted for it.

AN HON. MEMBER : What about a
defence debate?

DR. RAM SUBHAG SINGH: It is for
the Business Advisory Committee.

MR. SPEAKER: The Kashmir discussion
has been accepted and as regards the
Company donations Bill, it is on the anvil
and it can come up.
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JUDGES (INQUIRY) BILL—contd.

MR. SPEAKER: we Shall now proceed
with farther consideration of the Judges
(Inquiry) Bill. We have already spent
more than an hour on this. I think every
Party has supported the bill and commended
the Bill. May I now ask the Minister to
reply to the general debate?

SHRI S. M. BANERJEE (Kanpur):
Why should he reply so soon?

MR. SPEAKER: Other Members can
speak in the clause by clause stage. Every
Member has welcomed the Bill. Shri
Bhogendra Jha said it is a good Bill. Al
the others have said about the same thing.

THE MINISTER OF HOME AFFAIRS
(SHRIY. B. CHAVAN) : Almost all the
speakers who spoke yesterday have supported
the Bill and all of them, with the exception
of one Opposition Member, Shri V. Krishna-
moorthi, have welcomed it as a good Bill.

One or two important points were made
dy Shri Bhandare and since he is a serious
dtodent of the constitution and law,
I think he needs some ° reply. His
main criticlsm was that by allowing



